To

CENTRAL ELECTRICITY REGULATORY COMMISSION
4th Floor, Chanderlok Building ,36, Janpath, New Delhi- 110001

Ph: 23753942 Fax-23753923

Petition No. 670/TT/2020

Date: 28.1.2021

Shri S.S. Raju,

Senior General Manager (Commercial),
Power Grid Corporation of India Limited,
Saudamini, Plot No. 2,

Sector-29, Gurgaon-122001

Subject:

Sir,

Truing up of transmission tariff for 2014-19 tariff block and
determination of transmission tariff for 2019-24 tariff block for 21
nos. of Assets under Eastern Region Strengthening scheme XIl in
Eastern Region.

With reference to your petition mentioned above, | am directed to request you
to furnish the following information under Regulation 87(2) of the Central Electricity
Regulatory Commission (Conduct of Business) Regulations, 1999, on an affidavit,
with an advance copy to the respondents/ beneficiaries, latest by 15.2.2021.:

Clarify/submit the following information:

IDC statement showing the total IDC amount in excel format for the
instant transmission assets.

Tariff form for the 2014-19 period for Asset X in excel format.

The name of the Asset XX (01 Nos 500 MVA Single phase spare unit
of 765/400 kV ICT at Angul S/s) covered in the instant petition does not
match with the element description in the forms of Asset XX (1 No 500
MVA Single phase spare unit of 765/400 kV ICT for Eastern Region to
be stationed at Jharsuguda S/s).

V. With regard to additional capitalization claimed during each year from
2015 to 2019 for various assets, submit details in the following
format for the assets covered in the instant petition: -
Head OutstandingDischarge|Reversal | Additional
Asset| wise |Particulars”|Year of Actual Liability as (y_ear- (y_ear- L'ab”!ty Ol.JtSt.?nd'ng
No. |/Party Capitalisation on wise) wise) Recognized Liability as
" wise COD/31.4.20[ 501 4 19 |2014.19 on 31.3.2019
14* . ) 2014-19 Period
period | Period

# TL/SS/Communication Systems etc.
* Whichever is later
"Works deferred for execution, contract amendment - please specify




V. Submit justification for difference in cost as on COD claimed in instant
petition with that allowed in the previous orders for the following assets:

Asset detail | Cost as on COD | Previous Asset detail | Cost
in instant claimed in order in previous | admitted as
petition instant petition | Petition no. | order on COD in
previous
order
Asset-| 126.89 69/TT/2016 Asset-| 124.54
Asset-lI 137.19 69/TT/2016 Asset-ll 135.58
Asset-llI 1248.45 69/TT/2016 Asset-lll 1543.64
Asset-IV 1130.8 69/TT/2016 Asset-IV 1550.89
Asset-V 202.13 69/TT/2016 Asset-V 97.48
Asset-VI 1558.35 69/TT/2016 Asset-VI 1053.76
Asset-VII 544.2 69/TT/2016 Asset-VII 485.43
Asset-VIII 2203.34 69/TT/2016 Asset-VIII 1926.76
Asset-1X 3595.86 69/TT/2016 Asset-1X 4370.13
Asset-X 181.7 233/TT/2016 Asset-| 178.1
Asset-XI 1685.23 233/TT/2016 Asset-ll 1588.32
Asset-XII 1556.81 233/TT/2016 | Asset-lli(a) 3771.21
Asset XII| 1603.62 233/TT/2016 | Asset-lll(b) '
Asset-XIV 2599.00 233/TT/2016 | Asset-IV(a) 2579.61
Asset-XV 3319.57 277/TT/2018 Asset-| 2357.84
Asset-XVI 4478.2 277/TT/2018 Asset-l| 4422.14
Asset-XVII 475.54 277/TT/2018 Asset-lll 446.46
Asset-XVIII 1293.8 277/TT/2018 Asset-1V 1268.36
Asset-XIX 1399.79 277/TT/2018 Asset-V 1396.49
Asset-XX 842.14 277/TT/2018 Asset-VI 750.69
Vi. Furnish Forms 5, 12A, 13 for the instant transmission assets.
Vii. Furnish Form 10B and carrying cost calculation for Asset XV.
2. In case the above said information is not filed within the specified date, the

petition shall be disposed on the basis of the information already on record.

Yours faithfully,

(Kamal Kishor)
AC(L)



